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TARIFF COMMISSION (REPEAL),
BILL

THE MINISTER OF COMMERCE
(PROF, D. P, CHATTOPADHYAYA):
I beg to move:

“That the Bill to repeal the Tariff
Commission Act, 1951, as passed by
Rajya Sabha, be takep into consi-
deration ™

Sir, this Bill seeks to repeal the
Tariff Commission Act, 1951 (50 of
1851) and consequently to wind up
the Tariff Commission established in
January, 1852.

Sir, I shall set out in brief the
position about the establishment of
the Tariff Commission,

The Tariff Commission was esta-
blished in Jenuary, 1952, as a perma-
nent statutory Commission in pursu-
ance of the Tariff Commission Aect,
1951 (50 of 1951), for examination of
all cases of priectivn to industries,
asg recommended by the Second Fiscal
Commission (1949-50). Prior to this,
the practice was to set up ad hoc
Tariff Boards for investigation of the
claims for protection from different
industries, as and when necessary,
15.26 hrs.

[Surt VASANT SATHg n the Chair]

Sir, one of the important functions
entrusted to the Tariff Commission
pertains to enquiries regarding the
grant of protection to indigenous in-
-dustries, The grant of protection to
indigenoug industries througzh “protec-
tive duties” has, however, lost its
utility over the years because of the
de facto protection these industries
enjoy by virtue of the import control
regulations, which is necessitated by
balance of payment considerations and
other measures taken by Government
from time to time for ensuring the
planned development of industries in
“the country,
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Thig will be proved further by
statistics. In 1982, thare were 42 pro-

reference being in 1857, During this
period, most of the industries on the
protected list have been de-protected
and as of now, only two industries,
viz —Dye-Intermediates and Sericul-
ture are protected.

Sir, the other main function of the
Commission is with regard to enqui-
ries relating to fixation of prices of
particular commodities, whether pro-
tected or not. It has been found that
only three to four references relating
to price enquiries per year have been
made to the Commission since 1971,
and that no new reference has been
made to it n 1975, Only two refer-
ences relating to prices on sugar and
jute bags are currently pending with
the Commission. Thus it would be
seen that the number of price fixation
enquiries entrusted to the Tariff Com-
mission js also very few,

Ag regards the other functions
which the Tarif Commission 15 ex-
pected to perform, it has been found
in practice that there has not been
any occasion to invoke the mechanism
of the Tariff Commission for any of
them so far.

Sir, from thig it will be clear that
the reasons for which the Tariff Com-
mission was originally set up, are
no longer relevant in the changed
conditions of today, when there is
effective protection being ensured to
Indian industries; the scheme of pro-
tection through the instrument of the
Tarif Commission has become wun-
necessary. Besides, apari from the
establishment of the Bureau of Indus-
trial Costs and Prices whose assistance
is invariably sought by the adminis~
trative Ministries concerned because
its working is much less time-con-
suming, considerable expertise has
been developed in the various Minis-
tries and other organs of Government
to deal adequately with any problem
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that mAY arisy in respect of any in-
dustry, In the event of major prob-
lems, it is always possible to consti-
tute ad hoc commissions under the
Commissions of Inguiry Act. 1852,
A gseparate organisation like the
Tariff Commission does not therefore
seem necessary in the circumstances
and may be wound up.

Sir, after the Commission i= wound
up. the industries wviz. Dye.Inter-
mediates and Sericulture, assessed
io protective rates of duty upto
31-12-1877 ang 31-12-1979, respective-
ly will continue to be protected upto
these dates. The question of fixing
suitable rates of import duty on
these items after expiry of protection
will be considered by the Ministry
of Finance (Department of Revenue
and Insurance) at the appropriate
time, if considereg necessary. As to
the pending price fixation enquiries
the one relating to sugar has been
entrusted to the Bureau of Industrial
Costs and Prices For the other one
pertaimne 1o B. Twill and DW.
Flour Bags, a Commission of Enquiry
will be set up under the Commissijons
of Inquiry Act, 1852 by the Ministry
of Commerce. For the staff that will
be rendered surplus. after the Tariff
Comm<sion is wound up. a scheme of
disposal/dispersal has already been
drawn up Every cffort will be made
to fix this staff in the best possible
manner

sir, I do not want to take any mor®
time of the House and beg to mov_
{hat the Bill to Repeal the Tariff
Commission Act. 1851, be taken into
consideration.

MR. CHATRMAN: Motion moved:

“That the Bill to repeal the
Tariff Commission Act, 1951, as
passed by Rajya Sabha, be taken
into consideration.”

SHRI DINESH JOARDER (Malda):
Now this Tariff Commission Act 1951
is going to be repealed. We are glad
that the long-drawn demand {rom
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different corners of the country thaf
the Tariff Commission had lost its
utility long ago has now been accep-
ted by the Ministry of Commerce.

On many occasions, we have discus-
seqd its functions and activities, Even
in 1074, when the staff of the Dye-
Intermediates and Sericulture indus<
tries was given protection under the
Indian Tariff Commission Act, at that
time also, we discussed it, debated it
and demanded that this Tariff Com-
mission should be abolished, Even
at that time, the Ministry and the
Government had defendeq the Tariff
Commission like anything. In 1872
73 ang 1973-74, it was also claimed
that the Tariff Commission should be
placed on a firm footing and more
powers should be given to this Com-
mission for protection purposes, This
situation was prevailing in 1872-T3
and 1973-74 also. This Commission
was defended by the Ministry g5 well
as by the Government even on the
face of the severe criticism that was
made by gifferent review committees
and also similar other bodies. 'They
were very often disagreeing with the
Report of this Commission., The
Bureau of Industrial Costs and Prices
and similar other bodies were very
often disagrecing with the Report of
the Tariff Commission. Even at that
time this Tariff Commission was be-
ing defended by the Ministry and
they said that more powers should
be given to this Commission.

Now, all of a sudden, within a
period of two years' time, the Minis-
try has understood that actually the
utility ang the purpose of this Com-
mission has been over, and that is
why, it is going to be abolished and
the Act is going to be rtepealed,
We have no objection. Rather, we
are glad that, after all, after so much
of criticism and demand and. after
such a long period, this demand of
the people and the House is now going
to be accepted by the Ministry.

Whatt were the activities ¢f the
Tariff Commission upto 19737 I only
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want to mention some of them. The
‘Ihemlt;w of the responsibility of

is tulfilled by this Tarif?
Commission (Repeal) Bill, But what
will be the positive action that will
be taken by the Ministry? There are
certain responsibilities of the Minis-
try towards the balanced develop-
ment of industries in organiseq sec-
tor, in big industrieg sector, in me-
dium ang small-scale industries sec-
tor and in cottage industries sector. In
all these different sectors, what will
be the attitude of the Ministry
towards the balanced development of
the industries in our country? That

is the positive step which has to be
taken by the Ministry.

It was also suggesteq by the Tarift
Commission in its report in 1074 that
the data relating to organised sector,
the large industries sector apd the
medium and small-scale industries
sector should be collecteq and co-
ordinateg and thLat for a balanced
development of industries, a Central
agency should be there to look after
the activities ana functioning of in-
dustries and also to look after the
protection that zach sector of indus-
tries needs so that each sectcr of in-
dustries can grow in our country.

Here, in India, we see that diffe-
rent unils of industries come under
Ministries and different Departments,
some under the Ministry of Com-
merce, some unfer the Ministry of
Industry and some under the Ministry
of Agriculture. There is mno such
coordinating body to look after the
cosi siructure, the protection that
the industries need, the surply of
raw material, the export and import
impetus, the bonus and other conces-
sions. Regarding al] these things,
there is no such coordinating agency
in India which can look after the
activities and the functioning of the
different sectnos ol industries and the
needs and necessities of these indus-
iries. That i3 the positive step and
ithe positive aspect of the responsibi-
lity of the Commerce Ministry as
well ag the Government as a whole
to establish such an agency.

MAY 26, 1976

(Repeal) BIW 100

Here, in the Statement of Objects
and Reesons, it hag been stated that
the functions that were still left out
by the Tarif Ccmmission will be
dealt with by the Bureau of Indus.
trial Costs anq Prices. What 13 the
actual functioning of the Bureau of
Industrial Costs and Prices? In
answer to a question, whether the
Bureay of Industrial Costs and Prices
hag under consideration applications
from different industries. I quote the
Minister’s reply:

“The Bureau of Industria; Costs
and Prices jces not receive and
entertain applications fram indus-
tries for price revision except in
respect of drugs and formulations
as indicated below....The adminis-
trative Ministrirs concerned refer
cases of investigation into the cost
structure of industry as and when
they deem necessary to the Bureau
of Industrial Custs and Psices.”

So, actually, they do not function on
their own and 54> motu take up any
unit of industry for determining the
costs and prices »' commoditics pro-
duced and man:ufactured by that in-
dustry, So, whichever industry it
may relate ‘0. by the time the repost
comes, it becomes (bsolete Lersuse of
the time lapse. The Ministry con.
cerncd had seat icr a report in 1978
but the report came in the year 1978.
There was :hus = gap of two years
and the calcuiations etc, had tecom=
outdated, Factsrs like the price pre-
vailing in the market, labour rTaw
material, demara znd suprly ani
other things will te quite different
from what they were two years ago.

Now, we want i, know from the
Hon. Minister what steps have been
taken afler the abolition of the Tariff
Commission bezause the Taulf Cow-
mission hag certain respincibilities
also, though they utlerly {failed 1o
fulfil their tasks #-d utterly 1ailed to
satisfy the need for which the Tariff
Commission was set up, In ihe Act
itself it is stated, 1n regard tc refes-
ence of matters relating to protection
of jndustries, that the Central Gov=-
ernment may refer to the Commission
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for enquiry and report any matter
requiring information ms to what sort
of grant or protection should be given
and what kind of decresase or increase
in the Customs and other duties
should be made and also in regard to
the action to be faken in connection

market, occasioned by excessive
importg or otherwise. That is one
aspect. Another aspect is regarding
action to be taken to see whether an
industry is taking undue advantage
of the Tariff protection granted to it,
particularly with reference ip whether
a protected industry is charging
unnecessarily high prices for its
goods or is acting or had omitted to
act in such a manner that it resulted
in high prices being charged to the
consumers or in limitation of quantity
or deterioration in quality or
inflation of costs etc. or in restricting
trade 1o the detriment of the
public. These are imporiant aspects
and a wvery important part of 1he
functions that were entrusted to the
Tarif Commission. Now, +what we
see ig that in each and every sphere
in our country most of the industries
which are producing or manufacturing
essential commodities are enjoying
the protection of the Tariff Commis-
sion Act, but they are also dumping
articles for crealing arlificial price
Tise and artificial demand. That is
why this black-marketing is taking
place thoughout the eountry. The
Tariff Commission Act gave protection
fo cerfain industries which are taking
undue advantage of this protection.
They are producing articles and dum-
ping them in such a mann:r that
wrices are poing up unnecesssrily and
they are also ncting in such a way
as to result in restricted trade to the
deiriment of 1the public, creating
monopolies and other things. Such
an atmosphere is being created that
other small industries cannot grow.
So, whether tha protecteq industries
are fulfilling their obligations or not,
after getting this advaniage, should
also have been looked Iinto by
the Tarif Commission, but the
Tariff Commission utterly failed in
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this duty. There was pevere criti-
cism by many bodies and in this
House also that the Tarif Commis-
sion were giving protection to g cer.
tain class of industries which were
termed as monopoly industries and
which were also termed as big in-
dustrial houses, and they were en-
joying privileges of many kinds.
They were enjoying not only the
protection of the Tariff Commission
bui they were enjoying freight and
other concessions, leniency in licens-
ing and in cegard to import and ex-
port, bonus and other things. In addi-
tion, they were given this protection,
ang these monopoly houses don™
allow other small and medjum indus-
tries to grow, They were going on
enjoying the protection of the Tarift
Commission Act apart from other ad-
vantages. So, we fare glad that this
Tariff Commission Act is going to be
repealed. But we would like to
know what will be the positive ac-
tion on the patt of the Minisiry for
fulfilling the cbligafions of the Tariff
Commission which the Tarif Com-
mission itself could not fulfil.

Now, in our couniry. becaure of
haphazard growth, the industries are
facing a serious crisis. The commodi-
ties are not getiing their marxet in
our country, there is mo domestic
market for most of the industries.
Now, every industrial product iz
looking for markst abroad., Unless
there is export, the industries are col-
lapsing. even bz iadustries like jute,
sugar, cotton, fextiles. rubber, coal,
steel and others are looking for
export business; otherwise, they will
be facing crisis; retrenchment and
duumping of production will be there;
there is a huge glut in rubber, coal,
steel and othcr industries, including
1extliles. What actually is the policy
for indusirial development in our
country? This is all becausa of the
fact that the costs and prices are not
being determincd in a very calcula-
tive manner, so that the Indian mar-
ket, the domeslic market itself, can
provide the market for thege indus-
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tries. If the domestic market shrinks,
T.hen what wil] be tbe position? Each
industry will have to depend gn the
foreign market.

ZI‘ake, for instance, the Agriculturai
Prices Commission. We have discussed

it many times in the Commerce
Ministry’s Consultative Commitiee
meeting and in other meelin gs.

The Agriculturaj Prices Cominission
are fixing prices of raw materials only
to protect the big industries. Jute,
Sugarcane, cotton, rubber, oilseeds
and so many other agricultural raw
materials are needed for industrial
production, ang thkeir prices are fixed
in such 3 manner that the growers.
tl_1e millions of growers, are not get-
ting a proper price, an adequate
price, for their cultivation, ang  for
earning their livelihood. Ultimately,
after 28 years of Independerice, we
have come to this pvosition that the
entire rural people and als? the ur-
ban people hava lost their putrchasing
power, it is because of the srroneous
and wrongful fixation of prices, in-
dustrial costs and other things. They
are giving benefits only to big indus-
tries. The resnit is that the common
people have lost their purchasing
power, mainly the growers of raw
materials, the growers and cultiva-
tors in the rural areas., Each and
every item produced by our indus-
tries is looking abroad for market,
even things liks onion. potato arnd
other agricultural products which we
need for our dgaily consumpticn, are
looking abroaq for iheir market, This
is the position. So, I wanrt tlLat there
should be a certain  coordinatins
agency. Those who fix the costs and
prices in respect of each industry,
should also see to it tnat the purchas-
ing power of the people is not
erodeq ang that the growers get the
appropriate and acequate price not
only for their culiivation but also
for earning their livelihood, for
purchasing other industrial goods and
commodities, so that the industry also
can grow.

MAY 26, 1976
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There are also other factors like
labour. Among the develnging coun-
tries, labour is the cheapest in Ind:a.
Unless the problems of labour and
the other problems facing the indus.
iry are looked iato propemy, there
cannot be any peace there cannot be
an atmosphers for smocth develop-
ment of the indusiries in our coun-
try. These are the important factors
which the Minist:yv and the Govern-
ment cannot ignore. TUnless all these
factors are fuily  coordinated, the
abolition of the Turiff Comimission
only will not help in the development
of better climate for ihe industrial
growth in our country In view of
this, I would like to know frum the
hon. Minister, if he has any sugges-
tiong or proposals to announce in tnis
House in order tp tackle these pro-
blems which I have mentioned,

Upto 1973, the Tarff Comnission
had undertaken enquiries in respect
of 262 cases referred to it by dille-
rent Ministries. CQut of these caszes,
181 were the tariff enquiries, 71 were
price enquiries and 10 were special
types of enguiriies In many cases,
the report of the Tariff Commission
was not accepted or agreed to by
the Ministry; in some other cases,
other hodies disagreed with the
reports and in certain more cases,
the reports bocame obsolete because
of the time lapse and because of
sending the reports at a very late
stage,

The Bureau of Industrial Coats
and Prices only lookg after the cases
of drug industries and other allied
products. I have reag out the Min-
ister’'s answer and mentioned about
the cases ‘which are specifically
referred to it by different Ministries.
1 would be havpy if the hon. Minis-
ter can satisfy us.

We would like to knovr what poii=-
tive steps for protection of the
medium, small scale and cottage
industries in regard to the cost of
production, prices and marketing will
be taken by the Ministry.

With *hese words, I conclude my
speech on this Bill,

PR
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wreare el fg wvelt (wrRdtagy)
gk wgw, 7y AN Hew whaw
(Pedfrer) forer wew Fomar , W@ &
e s § W fafreT aga o

age g R

wgefr arr O § 92 w370 ¥gAr g
fr &fcw wwa A oY w07 Far § 98
Nrfifeaig | mTagaary, &
aarar § fe #a1 €851 ®% WY )
Fs WAk TR dJaw TN EE
FEd o, IAF arL # qF Frar -

“The muin functions at present
performed by the Tariff Commis-
sion relate to inquirieg regarding
the grant of protection 1o indigen-
ous industries and other matiers
connected with it, ag also to the
price fixation of particular
commodities.”

few wwer wm faewa v ar
g & ;if® 760 w19 fas adr av fs
OO AT WX W e w3,
zw fowa &3 | ¥ w77 fasge =T
F& @ & 9 foray ot faordgda @,
grefafasa ¥, 33% av faa s
AT ¥ gRI I fovm 7@ Ao
forgNT F M AL N AT FFY
¥ JAEY 100 qTHS TYT H 1T 1A
foxg sefear 1gfva@ ST Aidi &
I AT WE | T/ AL 7 a1 73 FAFAT
ifrwmasTrs Froradi g fr
TR ¥ I & qrw agaagriad A
W A A G i 1 OqT g AT Agd
T, it eFt BT AT AT NGT |

& sy AT T g i g
wadegR # feqv @ waft o@
tfear ¥ a7 fegmam & ogft )
for B ¥ = Y | 7g Wi @
weft oY | wa & N, P o) =TT
e & vIeher ¥ ff fer 2 ol
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qrr &1 ¥ for AF T B
sud aeft § 1 X w7 fe wa@
o "l FRAr ff S gw ww 6
w1 aft sy g fafde
Fooft aAr fr 1 gt ot Y |
o w7 1 R wlaefal =
W gg 97 fr 2fcs e & aw
ST, ITH! GATHT FET KT AT IAAT
srafat ff ITwr $@ar WHEr w7
vdz w W few @A 1ok
a1 qfcrm ag g e for 2t &
I FEX AT A | WF AT YA X
3T ¥ fer @ oy qE gy g §,
AT I CAFT T g7 Fhvwe gy maw
¥ aqife wa FHAEmT € g w|r § |
T® I HT GFAVT 9 I § W ST
BT TET T qHA § W TF aE H
o 7Y w1 wey § Sfew 2w
T ¥ wigwfal & faw a< @
T T fRew ®@|T @ € )

W T W % o 0 ey
N § o e q@-13 g G fw
T=E, WATH W Fewar qifg # )
FAATYT & W1 AT agy @ gt
Far g oo F R wend ¥ faw
FT WAt F Iy wwrEn feww v A
1 Nz fed) s &0 @ wufed
Iq9 iRl I feem v o )
# agm f& 9@ 7w @k a1y #
NN N TTT | 7 AT EEAD
FTUIT ol 25 AW ¥ A FTAUT G
TET T, TEBT WiFHT G4T Fo00T | WITHT
A ¥ aga 9l @ TqA g aA@AQ
T 9@ ITA) ggfaad T 1 ag T
g qfgd 5 g fofe vt et
S gEAd @ g @Y ) W
A v ag ey fe g e
ag¥ w4l gk WX 25, 25 A ¥ A w1
WIRIFAT G ™ S ®
€ O ¥ w7 7 ¥ 2% whww o
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facat wof foy s}
ey #€ W oot ot el g€
g vRwr T 1 WA W o
® o FTO q@Er 1 g WA X
v & e w afy s faar
A ot T fowg SR W@ wRAT
fod 1 s weddew % ofrer wwfr @
AN T ww Y Eowre N gl
el % gy ¥ o gard wrefwer o
/YT g /Mt A qar a fr g
q7 W W ey § o fe
T i g 1 we argfew 2w
et & qre 9ol wrefr oY ek oY Q1w
w1 fad wid 1 wafad yeww @ A
#r § fr oy enfored g wihea § gy
AT aw g § WX iR gwm A &
Taa ww fer § e g e @Y
arfgr 1 & @ xer aF g 5w
#r€ arfwae firedt graT war § /1% 9
Przrg off @ mar & A Suer awfed
w Fasr Nt w7 Ffeare FHfad |
a7 oy odY frard sTaw w37, ofr
FH S qE & I | qg TEY AT
arfad for zfte dwe ared fofrer &7 faar
iR fifrer @7 & ®ror faw @i A
T W fey §¥ aw g, Hag
ST e f fF g 9y ag fofrr
w4t far o @y § A w19 qET wqA
ot ary @ forasr ot & w2 0
fast oY g7 ot & AfvT gE W WA
age wins § w17 g7 F1 FAFE Ar T
T AT WAT g1 gWiAd wWT AgT-
A 5% €W 7% yo sma dfar Wi
for qeadd ¥ mEar M ITM 9w
bat R R GOl Rl A
ST et ¥ aga dwr T @) W
T W S 9w FIEd @ e ad
fremr wmady

wragr % gF @@ s wgar )
7z faor &Y qr@ P AT 0 WK
RO ¥ AL S T WA
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#fay | wovrr oy we & gw fow w1
T wTn g |

oft wwert fgw ‘wpe’ (Wefan)
arefy ofr, “fos W WA 1951
%1 T % & oy ag faw wmar mar g
% 17w & ol wrowt e fafreT
wgw wt an€ ¥ g ¥ fe owex
ag Wt wxw 9star ¥ gl qf
a0 oy FYeY off 7 awy MY AWl WY
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or fgm 3w @oar @ ady wady
#, 9 ¥ gow tfogrw = gt 7y @@
Iarraferat #Y Y SEECT ST QI
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o T 7T doT FA el ¥ fod A
fraffer <7, savat & swf mfzx Y
yel A o wga il ¥ e
T Far T & § Iogow ¥ g
T g gl off o @ T Wy
I & fF o= SnEwT ¥ FAne 9%
fe = #7 forady Frae gl ofed o
a7 Zfrg wafter & FalE § fow oz fr
FIHY g 1 [Hr & W A ow =,
w1 fagg ot a7 9@ &) e dfcw
s & feie &Y e foar sid o
T H ST IO XRW ¥ wEr fE
1§ A T A A &, W gEy
ast ¥ gad ¥ gu fir AN wwdr
s Ay & fod frecht @ W1 S oY
T g &, o oft A e
wrd g & s gw wfer o wr
It &1 Y SAmr ¥ wowT
farmm Fenee # ot g2 ¥, T & S
# oud gk g\ vaw fm & ewer
A ¥ faefeer Fag o qar
frdffisraraw 1 wWoar ey
O ¥ whwr JawT e frer-om et ¥
T ¥ wgr & 1 &l S X oy feegw
3re w1 § e wiewrd v oft sret
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§ aRa¥ ofmfedi & v F st
ot ¥ sz WA R K1 ww e b
fr o yo 922 s Y w1 ¥
1 ogt xwrk ¥, gt ww &
wiow wHY o off fis v w1 oW
avar § 1 fagre A fmer # Seer
a7 FH A FE AT W AT A
iy ¥ fom sl £ Fedié ¥ wgraen
forer € & Afew ¥ argr ¥ &, 7@
wga waT e wdfY &1 xufay 2w
wHMT FT AT AT, TN FLT AT g
weirg) ST wr ag gz wr g @
g ag oY e & v wgw S W
T T & 1 AT AT ST /Y T @,
IqF wH F WY T @ 7 ng o
¢ fr ag fergert & aamer Sl #

WAeqT 7 &% AV A ;o gefr o
AT FqaedT WroA 1uw ATE wFrHEr )
% g x@ ot w9 g s
wfaee &1 a1q gzt 7 S sar ATe
wfgaa wrew o sfer 1 ow
19 % dfqw o1 7§ &1 Efew sfima
% ¥R 5@ Hdw 4 N Fre g ar
ag A gy, FEx I a¥ Iuwfaat
¥ geoEt ¥ qqy  IWH TAmal Y oY
T e off, 78 7 7 wH, A w7
mfes fogre @1 W, 12 T aF
AT v wpfes fawrer 1w, g gfiar
7, g @ T TqIIAT B SR
firer w, ¥ wu warw § formd a3
THT-TRY T WTIRT O sy s o
WTARESAT TF Wl § 1 WO STewT
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i sl wfgq1 ¥ Ffad ddraaf
fie St vt & wrax Wrew o @,
19 &Y 19 AT wsar qrr dar FAE,
ITwY Wt F "y gt W dqe we
frw g a1 s
wiirersr o fedtat st F w€ o Qar
gor @ i wovre AR qu Fhr & dfrw,
T {TH BT SATEA B AN AT
HIS T ISTIA € ATATH AT N
¥ feafer dar g 8 1 qv g & feufa
fat ‘ar & @ Q& ¢ Ao W@
SRATFEOTAFaA NN @GE @
9T & argat g fin sy Qwrd) v )

qa §t q¥ sawT &, B2 sunT &,
weaw 5K & 9AeT § fawwr  wOw
sY2aww ¥ ww<a 81 .. .. IWT AT
AT A HTY 22T T | WO qO¥ WA
Heogrvr ey sitc N a4 &
$o UM g ywr § forasr N awy
2 A agmagrr ey wEX gudr
e afi A &1 ¥ agarg fo oy
o1t T fiv 7or 3o valr Wt W §
ar afl forey Néawrr P Nt as@ &
shafg M sw ¥ i aas Mg
AT ¥q7 ST W a1 W !

SETET WX T qraT § ¥ TR
&7 I &, 7T A AW W AT
¥ Ey® TR ¥ FNNT 9 WIOR 9TE
fd Wt fgd ok & fafe ot
AT wrfegd A syad! A Y, N T
AT A1 FUTT ATE 27 W ATef w)
a1 gi g N et & fga &
o g 1 ¥ ST wrgar § fr Qa Feard
HTR!  AEL-ATT  WTATRT W Yod
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SHRI Y. S, MAHAJAN (Buldana):
Now that the Tariff Commission is to
be wound up, I would like to say a
few words by way of epitaph.

The Commis:ion with its predecessor
has rendered an important service for
the development of industries in this
country over the last 50 vears The
First Tariff Board was appointed in
1922, as a result of the thinking for
4 or 5 decades, which was influenced
by great German Economist, List,
who maintained that in a developing
country, growing industry should be
protected against competition from
mdustries in more highly developed
countries.

This concept ‘was accepted by
Mahader Govind Ranade and all our
nationalist leaders. which resulted in
the adoption of protection by the British
Government in 1922, And the indus-
trieg which received first protections
were the textile and jute industries.

Till 1881, that is, till the beginning
of the Great Depression, protection
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for domestic industries in this manner
was regarded as a2 major instrument
of economic policy all the world over,
except in the case of Great Britain,
which stuck to free trade over the 19th
century, till the year 1831,

The great depression however led 1o
the adoption of quantitative restrictions
in trade and exchange conirol which
really made protection more or less
obsolete, Buf, even then protective
policies continued to be adopted hy
our couniry. Till recently, the Tariff
Board have given protection to thiriy-
eight industries. There were two Tarill
Commissions—one in 1922 and the
other in 1934. Altogether they gave
protection to 38 industries,

Then. Sir, during the Second World
War—protection was not necessary
because imports were almost prohibited
and this gave blanket protection 1o
Indian industries. It was thought that
protection as a policy should be used
as a means not only of developing
certain industries but, as an instrument
of the general economic development.
of the country as a 'whole, Therefore.
in 1948 we appointed a Fiscal Com-
mission on the recommendations of
which we set up a Tariff Commission
in 1952, This Fisca Commission had
a quasi-judicial status. Secondly, it
was free from interference of the
Executive and of the pressure groups:
although its functions were advisory.
it had the power of independenti action
in the collection and assessment of
factual data and the formulation of its
own conclusions.

This Commission has mainly two
funclions—first, {0 undertake enquiries
in the case of industries applying for
protection and secondly, fto make
enquirieg as regards the costs of certain
industries on a reference made by
Government. This Commilssion has
rendered good services,

But, after 1855 or 1857, it became
utterly useless because, with the
adoption of planned economic develop-
ment, with our policy of import
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gubstitution and with our pollcy of
encouraging exports and with the
perfeet or blanket protection that the
industries received in this country as
a result of the quantitative restrictions
and exchange control, the whole
husiness of protection became obsolete.
“Therefore, in 1967, we had the Task
Force or the Study Group appointed
by the Administrative Reforms Com-
mission recommending that the Tarift
Commission should be wound up as
the two impertant functions of this
Conmmission mnow were nn longer
necessary. In the countries of the
world—developing as well as develop-
cd—tariff protection as an important
jnstrument of indusirial development
1€ not necessary or has lost ils
importance; secondly. Indian industries
nnw enjoy blanket protection as a
result of exchange control and detailed
qualitative restrictions on imports of 2
+wide variely of raw materials and
other intermediatles.

Enquiries in connection with orice
fixation or administering the prices
have also been eroded almost com-
pletely as a result of the advent of
planning. Secondly. as a result of the
development of the Bureau of Indus-
irial Costs and Prices, the Government
tended 1o rely more on {he Bureau
rather than on the Tariff Commission
with the result that the Tariff Com-
mission did not have any work.

There is one difficulty about this.
The Tariff Commission could do its
work objectively and it had a quasi-
7udicial status whereas the Bureau of
Industrial Cosls and Prices is a
suhordinate body in the Depariment of
Economic Affairs and it has not the
same powers as the Tariff Commission
had in collecting the data, But, because
the Government continued to rely
increasingly on the Bureau of Indus-
trial Costs and Prices, the Tarilf
Commission became utierly useless.
Because of the radical changes in our
economic policy we find that, espe-
ciallly, priceg are determined, first of
all, in the case of agricultural com.
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modities, on the recommendations of
the Agricultural Prices Commission.
Secondly the prices of many commodi-
ties are fixed by the different economic
Ministries, These prices are again
infivenced by our fiscal and monetary
policy in connection with which the
Reserve Banx 1s an important boedy.
Therefore, the price level 18 determined
altimately by the economic policy of
the Government and no single body
like the Tariff Commission or the
Bureau nf Industrial Costs and Prices
have much to say except providing
data. analysing it and giving advice to
the Government and, therefore. as a
result of the radical change in the
position this Tariff Commission has
hecome redundant and I do not know
as to ‘why it {ook the Government so
many ye¢ars to discover this fact. I am
glad that Government has at last
brought forward this Bill.

Protection as a problem arises where
your industiries are growing and you
have to face the competition from
developed industries in other countries,
We are totally in a different position,
We have a terrible gap in the balance
of payment position because the
demand for imports is inelastic,. For
~xample, in the matter of oil during
the last two years we had a terrible
blow which has almost broken the
back of our economy. Our problem is
to increase exports It is to see that
our exporting industries achieve com-
petifiveness in  the international
market. This is a {otally different
problem [rom the one we had in the
lust few decades The problem is what
snri of poliry is going to be followed
o see that our exporting industries
achieve competiliveness in the world
market,

Indusiry must become competitive
in the international market, Since
prices are not determmed in a competi-
tive market nor are they ‘being moulded
by =a long-term  well-conceived
strategy what has resulted is merely
adhocism, According to the Study
Group: “In this set.up which virtually
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amounts to a sort of market gharing,
it is not surprising that the domestlc
producers have no incentives for
achieving optimum efficient production.
There is no particular urge to reduce
costs, The lack of cost-consciousness
in our economy has almost reached
alarming proportions. Over the years
no national pricing policy or pricing
system has been evolved and no price
stability achieved based on the efficient
functioning of the economy."

Therefore, this is the serioug problem
which you have to face, Abolition of
Tariff Commission is a simple thing.
It is not of great importance, We have
to face a problem different from that
which the Commission was meant to
solve, The problem is as I have
formulated it. I hope the hon. Minister
will have some answer to this question.
With these words I conclude,

SHRI DHAMANKAR (Bhiwandi):
Mr, Chairman, Sir, it is good that the
Government has now come with the
decision to abolish the Tariff Commis-
sion, This Tarif Commission was
instituted to give protection to the
industries as well as price fixation of
new commodities that replace the
imports from other countries. In con-
nection with certain commodities like
nylon, artificial yarn, etc, the
price fixation problem was sent to the
Tariff Commission and for years
iogether it was pending. In the mean.
time the spinners made huge profits
and the consumer had to suffer. Now,
it is good that the Tariff Commission
is going to be abolished but there
cannot be any vacuum, Some agency
will have to replace the Tarif Com-
mission, While answering the Starred
Question the Deputy Minister said
that the Administrative Reforms
Commission recommended about
replacing Tariff Commission by another
Commission to be known as Com-
mission on Costs, Prices and Planning.
It had been conkidered by the Govern-
ment but they did not find it advisable.
The recommendation of the Administra.
tive Reforms Commission has not been
accepted by the Government. Then,
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8Sir, some agency has to be instituted
by the Government immediately to
fix up the prices of new indigenous
commodities which are coming up
replacing the imports. Every time
some sort of new Commission will
have to be appointed by the Govern.
ment. The new industries are coming
up replacing the imports, The prices
of new commodities that are produced
indigenously will have to be fixed up
taking into consideration the cost of
production, foreign competition, etc,
A commission for working out cost
prices of various commodities pro-
duced indigenously will have to he
instituted immediately so that it will
not only be useful but it will work in
the interest of the consumers, because
every year more and more imports are
being substituted by indigenous pro-
duction, The Government must take
decision immediately on abolishing the
Tariff Commission and some machinery
should be set up immediately, in its
place, so that the work regarding the
fixation of prices is not delayed in the
interest of the consumers. With these
words, I support this Bill,

THE MINISTER OF COMMERCE
(PROF, D, P. CHATTOPADHYAYA):
Sir, as you have yourself heard, the
scope of the Bill under consideration
is limited, namely, the repeal of the
Indian Tariff Commission Act of 19851.
This organisation iz being wound up
because it has outlived its utility, Sir,
it may not be correct {o say, as some
of my hon'ble friends have said, that
it was worthless and useless, Sir, it
would not only be not kind, but worse
it will also be incorrect, ag Dr. Mahajan
has very rightly pointed out. He s
an economist and he is very well
informed in this particular area. BSo,
he has himself pointed out, thereby
making my task light, that it is due
to the protection provided by Tarifl
Commission. and by the bodies preced-
ing it over the years.. .

MR. CHAIRMAN: It sounded lke
an obituary reference,

SHRI Y, 8. MAHAJAN: It was
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PROF. D, P, CHATTOPADHYAYA:
. ..over the last 50 years or so. Many
of our industries which are now
coming up have been made prosperous;
particularly the jute and textile
industries did get protection from the
Tarif Board and from the Tarift
Commission.

Sir, this body is sought to be abolish-
ed because many other bodies have
been set up, necessitated by the
enormity and complexity of the tasks
connected with industries, commerce,
export and import of the country.
I think the abolition is according to
what we call the law of parsimony.
the law of avoidance or redundancy,
replication and duplication of organi-
sations. Now, we have s0 many other
organisations, A pertinent question
was raised by Mr, Joardar and other
hon. Members: what after Tarifl
Commission which was doing some
very important and very positive work?
What about those positive works?
Which organisations will look after
them. As has been pointed out by
Dr, Mahajan, I would like to gay that
hecause of the complexity of our
industrials and commercial culture, the
types of problems that we are now
facing are diverse and deserve
attention of most specialised bodies
and organisations. Partly it is the
Commerce Ministry through the Chief
Controller of Exports and Imports,
and through the instrument of Import
Control which will have to look after
this work, We formulate our imporf
control policy in a manner that the
deserving industries get the benefit of
protection. Besides this, other organi-
sations directly or Indirecily margi-
nally or substantially also come into
ithe picture, So far as the pricing of
agricultural products is concerned, the
Agricultural Prices Commission has
been doing some work. Maybe it has
been subjected to severe criticisms af
times. The MRTP Commission also is
doing important work, Through
exchange control formulated by the
Reserve Bank, the Department of
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Revenue and Banking are also doing
some such work. I mention these
organisations in response to questions
as to what after the Tariff Commission?

MR, CHAIRMAN: The industries in
the urban areas have mostly benefited
by~ the Tariff Commission and have
grown substantially, What are you
going to do to give protection to agro-
industries in rural areas?

PROF. D, P. CHATTOPADHYAYA:
This is a very large question, As I
sald, the scope of the Bill is very
limited. You yourself have studied all
ihese problems, Sir, Certain steps
have been taken by the Department
of Revenue and Banking for providing
extra credit for the agriculturists and
agro-industries are also involved. The
APC is fixing the prices of agricultural
products year after year so that
increasing returng are being ensured.
Whether they are good enough is a
matier of debate,

oY wopert forst ‘o’ AT wgRY
¥ wgr fn wrffa feed ox e o
WA REFyEH &
ST TR H A b a1 F 20w ndrww
& 97 Fard gt & swd foumt ot
gFfer aff fasr w@r ¥ wvd fogQ
aEEgreE AT 7

PROF. D. P. CHATTOPADHYAYA :
An hon. member asked, why did you
not abolish it earlier? As you are
aware, there were two opinions about
it Dr. V. K. R. V. Rao Committee
looked intp it and suggested in the
mid sixties that the Tariff Commission
has still some utility. But thereafter
the Administrative Reforms Commis-
sion set up a committee which further
went into the matter and came to
the conclusion that perhaps we should
abolish it. In the meanwhile other
organisations like the Industrial Bureau
of Costs and Prices have come up.
The D.G.T.D. in the Industry and Civil
Supplies Ministry also looks after the
interests of some manufacturing and
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technological  elements, providing
protection in the face of possible
forelgn competition. Since these
organisations have now come inin
being and have been rendering a good
account of themselves and in view of
these new developments, Government
have come to the conclusion that it is
no longer necessary to continue the
Tariff Commission,

Another criticism made was that
the Tariff Commission served only the
big business houses’ interests. It is not
quite correct because, over the years.
as many as 50 industries had been
receiving  protection, Under the
umbrella of this protection. not only
the big industries but some small-scale
industries also enjoyed protection.
The Tarif Commission was a profes-
sional organisation with expertis which
looked into the matters referred to
them not only by the Commerce
Ministry but other Ministries also. So.
it is nol correct that it was heavily
biased towards the big business houses
‘With these words, T commend the Bill
to the House,

MR. CHAIRMAN: The question is-

“That the Bill to repeal the Tariff
Commission Act, 1951. as passed hy
Rajya Sabha, be taken inio consi-
deration”

The motion was adopted

MR. CHAIRMAN: Now, clause by
rlause consideration. There are no
amendments to clauses 2 and 3. 1
shal] put them together. The queslion
is:

“That clauses 2 and 3 stand part
of the Bill”

The motion was adopted

Clauses 2 and 3 were added 1o the Bill

MR. CHAIRMAN: Now, clause 4.
“There are amendments by Mr. Joarder
and Mr, Nalk. Since *‘hey are not
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there, the amendments are not moved,
The question ig:

“That clause 4, clause 1, the Fn-
acting Formula and the Title Stand
part of the Bill"

The motion was adopted

Clause 4. clause 1, *he Enacting
Formula and the Title were ndded 10
the Bill

PROF. D. P. CHATTOPADHYAYA:
1 beg to move:

“That the Bill be passed”
MR. CHAIRMAN: The question {s:
“That the Bill be passed”

The motion was adopted

16.32 hrs.

MOTION RE. REPORT OF THE
COMMITTEE ON THE STATUS OF
WOMEN IN INDIA

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CUL1URE
(PROF. S. NURUL HASAN)- 1 heg o
move

“That this House do ronsider the
Report of the Commutiee on e
Stalug of Women in Incha, laid on
the Table of the House on the 18:h
February, 1975"

Although more than a vear has pass-
e] since this Report was placed on the
Table of the Hnuse, this vear has been
very fruitfully spent and 1s in many
respects a very imporiani landmark
m the cause of the removal of discrimi-
nation against women in India. ‘This
was, as the House would recall, the
iniernational women's year. On 25th
of April, 1975, the House discussed this
general matter on a motion moved by
my hon. friend, Shri Indrajit Gupta
and on that occasion, this House was



